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TO I

BUSINESS OF THE HOUSE

The Minister of Parliamentary 
AJEain (Shri Satya Narayan Sinha):
I want to make some announcement 
about the business of the House. 
Since some representations have been
made to Grovernment about the Indian 
Medical Council BiU and as they are 
just going to consider them, we do
not now want to proceed with that 
Bill. We shall take it up some time
later this session. So, after this Bill
we will take up the Terminal Tax
on Jlailway Passengers Bill.

Sliri D. C. Sliarma (Hoshiarpur): 
Copies ot that BiU are not available
at the Table.

Shri Satya Naraya» S i i^ :  Copies
of the Bill have b ^ n  supplied iî  ad-

Shri U. M. Trivedl (Chittor): We 
have con̂ e prepared only fop the 
I f t ^ a l  COunc^ Bm.

INDUSTRIES (DEVELOPMENT ANI>
REGULATION) AMENDMENT

Bill—concld.

Mr. Speaker: The House will now
proceed further with the Indusines
(Development and Regulation>
Amendment Bill.
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Dr. J. N. Parekh (Zalawad): 1
woxild like to support the measure 
whole-heartedly. In an underdeve
loped country there should be
planned develc^ment, and particu
larly, industrial development should
be encouraged. Planned indutrial 
producti<m is the need of the hour. 
Industrial development represents the 
economic barometer for any coimtry
and that is why we have undertaken
this very laudable task. As already
mentioned, there have been many 
points which require the attention of
the hon. Minister, and I shall mention
only a few points. Regarding the 
Licensing Committees, I feel that the 
targets and rigidity should not be
such as to cause undue delay. Some
times there are delays on the groimd 
that targets have been reached or due 
to too much rigidity. Therefore,
there must be some laxity in this res
pect. I know that bur new Minister 
is quite alive «in this respect and that 
he knows all the pitfalls^and difficul
ties that are faced now. I hope he
would look into it.

Then, I would like to refer toj
delays in the Controller's Department. 
Even after a licence is obtained, con
siderable time is wasted by them in 
getting certain information they may
require. AIJ these things should
move simultaneously and there
should not be undue delay in the
starting of new enterpri^. The
question of transport facilities as 
well as ijnik>rt licensing of raw
matCTials should be looked into, so 
as to avoid 4elay at all leye^. ^

Sir, we are on the threshold of the'
Second Five-Year Plan which has a 
definite Idustijal bias for starting new
industries and we are also working
for increased production. But I
would like to tell the’ hon. Minister 
that we should not be selfcomplacent
in this matter. Our industrial pro
duction is not very rapid for us to be- 
complacent about it. We know from- 
the figures given by the hon. Mini
ster that there have been some
definite progress in various industrial' 
sectors. We have to traverse a long  ̂
path still and so we should not be
complacent.

Next, I would like to refer to the 
industries that are added. I should
like to know whether the time has 
not come for taking some more- 
industries, particularly, the tobacco
industry also. There should also be- 
decentralisation of the various indus
tries and the Minister has assured the*
House that this aspect will receive- 
the closest attention of his Ministry. 
We hope that some heavy industries
would be started in underdeveloped,
areas like Saurashtra and Rajasthan.

I would like to say a word about
the development wing. I know that, 
a lot of useful work is being done by
the develc^ment wing; but still, a lot
of work is to be done. They should; 
have the necessary data with them
and should render technical advice
regarding raw material, transport^ 
site, survey of the mineral resources, 
electricity, water supply and so many
other things so that if an industry is 
to be started there, they could have
the benefit of such data. If such data 
are available for private industrialists- 
and States, it would help in the mat
ter of starting of new industries, and: 
new ventures. I know that the hon> 
Minister is seized of this problem and
I hope necessary st^ s would be
taken in his Ministry.

Shrl L, Jogeswar Singh (Inner
Manipur): Mr. Speaker, Sir, I will be* 
v«ry brief in regaurd to certain points, 
which I desire to place before you.
I congratulate the hon. Minister oa
the 8t<^ h^ is taking in regard to
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development of imder-devel<q?ed 
ateas. - The problem of transport in
the Indo-Pakistan and Assam border
where good varieties of oranges are
grown, needs immediate attention. 
In order to supplement the economic
well-being of the communities living
in these areas, fruit-preservation in
dustries in the area should be held
under Central Government ccHitroL 
Necessary st^ s should be taken to
ameliorate the condition of the tribal 
people living in such border areas. 
Such good oranges are grown not 
<mly in Assam, but also in the adjoin
ing areas like Manipur and Tripura. 
If the transport problem is solved,
they could be transported to the 
other parts of the country, and this
would indirectly improve the econo
mic condition of the tribal i>eople. 
Similar condition exists today in the
regions of the centrally administered
territories where more or less tiie 
areas are hilly. In hilly areas, such
as Manipur, Tripura and Himachal 
Pradesh many varieties of fruits are 
produced, but due to transport diffi
culties these fruits cannot be sent to
other parts of India, where there is a 
ready market for them. TTie econo
mic benefits that would accrue to the 
people of these parts by finding a ready
market for their products should not
be lost sight of. My earnest appeal 
to the Minister is that he should
particularly bear in mind the impro
vement in the economic condition of
the pec^le residing in the backward
areas which I have just now men
tioned.

13 brs.

Shrl Molchand Dabe (Farrukhabad 
Distt.—^North): Mr. Speaker, I whole
heartedly support the BiU, but I wish
to draw the attention of the hon. 
Minister to the fact that though many 
big industries have been established 
“ttiroughout India, it so happens that 
Uttar Pradesh has he&i left out for
one reason or another. T h m  m
perhaps thirteen or fourteen indus
tries ihat have b ^ n  established
throughout India by the Central Gov
ernment, but Uttar Pradesh has been
bomplel^y left out

In regard to the licensing system, H
think the licensing system is necessary- 
during the Plan period, because if w©' 
do not have the lic^ising syst^a, w e'
are not likely to have industries; 
which are required in the country..
Even th ou ^  it may take some time ini 
order to decide whether a licence' 
should be granted or not granted, the
time taken should be the shortest- 
possible.

Shri M. M. Shah: Mr. Speaker, Sir-
I am very glad to have this seccmd  ̂
opportunity of elucidating the points , 
raised by several hon. Members. 
the House is aware, I had spoken at",
great lengtii on most of the points- 
that have been reiterated by hon.-
Members today.

It is true as the hon. Member fromv
Saurashtra was just now mentioning, 
that the industrial potential of this
country is vast and yet what is being,
produced today, what is called the  ̂
gross domestic production from in
dustrial origin, is perhaps one of the
lowest among the industrialised coim- 
tries of the world. We are quite.' 
aware of this fact. I am one of those
who is thoroughly dissatisfied and
terribly impatient about the state o f
industrial development of our coimt— 
ry, but when we have to face realities
and draw practical programmes, I do
hope that the whole House will agree
with me that the targets that we have
fixed for the Second Five Year Plan 
for the development of several indus
tries are satisfactory. That does not* 
mean that we are at all complacent 
on the matter; that does not mean' 
that we are not aware of our very
low industrial development at the
present moment; that does not mean 
that we do not wiril to go farther than 
what we have" %rgeted for. Wher
ever I have gone in the different
States of this country, the constant
thing that I have been mentioning'
there, particularly to the State Gov-^ 
emments and the people of different
areas is that the targets of industrial’ 
production that we have envisaged* 
are the minima and not the maxima. 
Hie targets that have been fixed itt- 
tiie Second Five Year Plan whidi har
been adopted by the country and fher



387 Indutbrie 10. K o m /m m

[Shri M. M. S h ^ ]
Hpjuse fhe ijiinijjiwii effort i»

tp bri^ Qoi*?]̂  l^mro^
to, md., st|»es ot eopMr
Slip 4^elo^i)c^i It mean  ̂ that 
thf^e spop^ ani evett ^ o r «
to go ^r^arii ip e v ^  line at iiM^is^

wJtia-t we have ^yiaa|;^
M v e ^ d  fo our resources, we have

p k ^  of nirturtil resources. ]^h aps
very few countries in the world are
eiuk>wed wiOi as imic^ isatiffal re-
AOiiKceBr as ^ dia  has. We ̂ e  f<^untfte
m  respect In other re^^ta»
Tvhere the raw mattt^} h&» to be
•converted  ̂ mto. finished ftt̂ oduot» 
fincano  ̂ teciiftical mai^-picj^er aad
machine*y> we are today rather in a 
condition of paucity and lOokmg to
that we shall have to utilise ou;* r#> 
sources in a very judicious m i  ^ e c -
tive Manner. I do hope that the
^ h ole  Rouse win agree with me that 
a judicioys deployment of the r^ou^-
ces in these three p ^ c ip a l se<^rs
ahpulji receive a h ig to  pnority. I
can assui^ hon. l|(Iemi>^ tiiat if any
proposals more than what we have
envisage come befojre Government 
w e ^hall. trjr our utmost tp see t|^t 

^ ose prop<»als 2̂  s^ ction ^ .
And whatever miudmuiifi resoiirces we

spare in, the public sector  ̂ we
:shall utilise iii enlarging still further
otrr ^nd^st^ial productipn in the pub
lic sector also.

One of t)^ suggestions made by
lion, MCTaber» was th ^  the Devel([q>  ̂
m i^t tiring shoul<l work as a t»;hni*
cal Mrvipe wing. 1 whole-heartedly
agree with that idea. As a  matter of

as time passes, the Development
k in g ’s function is continuously

It was initiated, witjh th^
<>bjeet in view and now largely >9, 
-the Developsaent Wind’s msdn fup^-
t^on is to advise, aJi4 <Jirect tb̂ j
ilidjustries witji, various types of data

the te e h n ^  guidance th^t they
Bjut njore tjiaik t̂ iat, w eotiy*

hon. ^embeis are aware, we bâ ve 
c f^ te d  four more ^ n a l in tb^
f^ e lp p m «»t Wjing, Cell hm
w  iM ^ td a l Adyis«r â ptd foijir Indu;^
i t )^  iPffvelopi^t Offiofiw. tb#,

ot tbese of^jsen. i# tQ lp<*

(Dwekmmrn̂  tmd
Regulation) Amende 

mentBill

2m

a ft^  tl|e igequirements oi tb» twa
tbj5̂  Wbicb are m i M
zppe £»(1 render such te<^ical a(|irioe 
and ©i|<^ce ai^d fm®nisb sikJi
tp. tbe State c p n p e i^  <» to ^
eijtr^reniE^ concemi^ ^  w M ever

pa^cula^ i n d u ^ a ^  o f
Wjants tp go i^Twti^d, Timft
9^e m^wt to be ^ ^ 3ged idjU 

fuijth^ ^  we progress more and* mo»8
in tbis direotion. Wh<en tb^ Q<
th^e Cells comes to be recc^^^ed
tb?y become effective in tlramselyetr 
and the. $t^e Government m a c l w ^
of industrial develoi»TOnt is fe ĉthep 
ge^ed to l a i ^  action, I am TOte
si^e ^ e  stage wiU come whfloi instead
ot j^ur Zonal cells, we ought perhc^
hay^ t ^ ,  or even more techmcal cells
sp. ^  tp bave pne expert cell fw  eaijh
oi the States in the new reprganified 

0̂  In dia

'^fl^e the t^hnic^  cells are being
eS j^ b ^ jjd  we have been also request- 
iftg the yario^  State Governments to
s ^  timt the industries Department in
the S%tes is st]!engtbei>ed ^  the 
Indw^Jries Department in the diffeuent 
S^tes was the Cinderella pf the 
afeip^Jr^^ve apparatus. Ve;y littj#
a^enl^pn was paid tP l^e adliMnistrar
tiye side in this partipulai; sectpr. X 
a^, g^d tp infprm tbe ^ouse tha|t 
most pi the St îtes bave ^Icpm ed oitt 
aiiyipe â d̂ guidance tp strengthen tie
0(?p^xt^ent by the aj^pintment oi
tecnnical. experts, spmewbere tbr<^, 
somewhere four, and somewhere six
etc. These technical experts will help
the Director pf Industries in a techn^
cal way and with the help pf Ipcal 
industrialists and technical experts
ay^lable in each State they mean to

pu  ̂ the regpnal develppr
di^iotwise. 4^ was ppinlted 

ojit by my hon- ti^end
no part oî  ^  ^ t ^

or no pa^  the countjqr ^ouJd b®
1 ^  a proper p m  of
1 ;^  d^etepmeiit-

tbnjt IMs

zormatioh o f indu(s^al
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Councils, which also we have proposed
to  the State Governments, which will
consist of leading industrialists and 
technicai eicperts and the government 
officers there, and which will be assist
ed by the 2k>nal Cells of the Central 
Government about which I have 
made a detailed mention, there will
he a new industrial climate—the cli
mate is already there—but a greater, 
a much greater tempo of industrial 
develc^oment and an atmosphere 
where every cell of this coimtry, 
•every individual, every man and 
woman of this country is energised
and activised into doing more than 
^hat he is now doing. That is why
I can assure hon. Members that it will
be our endeavour, and constant endea
vour, to see that whatever proposals
come before us, and whatever pro
posals we can ourselves originate as a 
catalytic agency to help people
towards this development, are given
and will be given all the assistance, 
and no efforts will be spared in that 
direction. I would only like to add 
that I will seek the co-operation of
hon. Members of this House and the 
public at large in this effort which
really requires a very dynamic
approach to the problem and a con
certed action on the part of the people
o f this country and the hon. Members 
o f  this House.

Then, Sir, a mention was made 
about the delays in regard to capital
issues and various other formalities. 
In this connection I dealt in very
:great details yesterday with all the 
aspects and as to where and how time
is spent in sanctioning a particular 
proposal. I also gave an account as to 
the number of applications pending. 
In a country so big as ours where six
to nine hundred applications are sanc
tioned every year, the total number 
of pending applications excluding
those for textile mills and the rolling
mills, in October was only 176, and 
perhaps at the end of this month the 
number may be less than fifty or bet
ween fifty and seventy-five. I hope 
hon. Members will agree that this is 
not a very large number, compared to 
the proposals we are sanctioning and 
compared to the size of our country and

the various 'formalities through which
all these applications have necessarily
to go. The Parliament has entrusted 
the Government not merely with rub
ber-stamping the applications but 
with the proper work of scrutinising 
and, as various Members suggested, 
even trying to see that the location
part of the regional development is 
also properly looked into.

Another point made by Shri Shree
Narayan Das and Shri Sinhasan 
Singh from U.P. and our friend from
North Bihar was that regional deve
lopment should be given proper
priority and attention. I am a firm 
believer that regional urges of deve
lopment are an integral part of
national development, and unless 
regional development is looked into, 
the national development cannot be 
carried forward in a harmonious 
manner. Therefore, I have always
been emphasising, and in the Ministry
also we have been paying great atten
tion to this matter, that every part of
this country should be developed to
the fullest extent of its natural 
resources; because, prosperity* like
poverty, is indivisible and we should 
all be co-sharers in whatever activity
the Government and the people of thils 
country are capable of. My only
submission is that as I have been able 
to take a picture of the whole
country, except for a few big cities, 
all the regions of this coimtry are 
imder-developed and backward as 
far as industrial development is con
cerned. I have been trying my best 
to See which area should be considered 
more forward or which more back
ward. And the more I have toured
throughout the country the more I
have felt convinced that barring a few
cities, practically in regard to all the 
other areas—^whether it is Bihar or
U.P. or Orissa or Rajasthan or Sau- 
rashtra or Madras or Kerala or
Andhra or Assam or M ^ pu r, to
whichever region I have gope—the 
picture today is one of great indus
trial backwardness.

Pandit Thakur Das B^r|rava (Gur- 
gaon): What about Punjab?
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PEPSU also. Excepting a few cities, the 
whole country is backward and, there
fore, massive efforts, concerted efforts
on the part of the hon. M^tibers, on 
the part of the people of this country, 
on the part of the Grovemment and on 
the part of the entrepreneurs, both in 
the public and in the private sector
will be required before we can come
to a modicum or what is called an 
optimum level of prosperity in eco
nomics or before a supersonic curve
of economic development is reached 
fa this country. Therefore, I can 
assure hon. Members that it wiU be 
my endeavour and that of the Minis
try to look into the locational aspect 
bt regional development and location
of new industries whenever such 
proposals are received by us. There
is only one point here to which I want 
to draw attention, that it is not 
entirely up to the Grovemment to
direct the location of industries. 
Firstly, constituted as we are in this 
country at the present moment, the
proposals have to emerge from indus
trialists as far as the private sector 
is concerned. Largely they are 
governed by the availability of the 
raw material or electiicity or trans
port and so on. All that the Licens
ing Committee can do is, perhaps, to
say that instead of a particular place
where a certain number of industries 
are already there the entrepreneur 
can select some other place. But it 
win be very difficult, in a federal 
country, for the Centre to direct that 
instead of this State it may be in that 
State. It will create more complica
tions than facilities in the develop
ment. It will really be the function
of the State Governments and of the 
Members of this House representing
different constituencies, and Members 
of the Legislatures in different States 
and the industrialists of different 
areas to see that an intensive effort
is made, I should say, an industrial 
psychology and an industrial climate
is created throughout the country and 
to see that the local efforts come up. 
And it will be our endeavour to be
come catalytic agents in regard to 
whatever endeavour is coming from
eveiry part of the community. And all

that I can assure on behalf of Gov
ernment is that wherevel* such efforts
are coming forward, we shall try to* 
accelerate them to the best of our
capacity.

Then, my hon. friend from Manipur^ 
Shri Jogeswar Singh mentioned about
the fruit preservation industry. 1 
had occasion to speak about this yes
terday on the Tariff Amendment Bill.
This industry deserves the greatest
encouragement, and more so in such
areas where the transport difficulties: 
are very much aggravated and where
the principal crop is something like
all these fruits and various other
things. When I went to Assam
recently I met the friends there, I met 
the Khasi and the Assam hill tribes” 
representatives. And I said to them
that if proposals come before the
Government in regard to the fruit
development or the fniit canning: 
industry in Assam and other parts,, 
we shall try to see that such things
are not only promoted but financially  ̂
assisted. Yesterday I said in the
course of my reply to the debate on
the Tariff Amendment Bill that in
regard to the tin plate industry the
Government of India has decided to> 
give a subsidy of Rs. 500 per ton o f
tin plate for the fruit preservation: 
industry. And in ragard to co
operative enterprise, if it is a co
operative society or organisation o f
fruit preserving industry, far more
assistance, both financial and techni
cal, will be available. A Panel has; 
been appointed to look after the
development of the fruit preservings 
industry; and even in regard
to sugar and tin-plate manu
facture I narrated yesterday what al> 
Govemmerit has done. We have
recently sanctioned a sum of Rs. 1,75- 
lakhs for the development of this
particular industry, and I can assure 
the hon. Member that if he will take
a little more interest in the develop
ment of this industry, all his efforts 
will be backed up by all the assis
tance we are capable of rendering- 
in the development of this particular
industry.



I beg to commend the Bill to the 
House.
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I think I have covered most of the 

points. Wherever d^ay, legitimate or
otherwise, is likely to occur, I can
only give a categorical assurance that 
if these things are brought to my
notice I shaU always look into them 
and render all the assistance I can. I
do not mind even looking into indivi
dual applications or people approach
ing me; because, after all, unless the 
disease is properly analysed or the 
malady properly categorised, it will
be difficult to help very much. In a 
general way we are trying to help.
But if hon. Members take greater
interest in the process of industrial 
development and the projects thereof,
I can assure them that I shall be
reciprocating the interest in the 
schemes that they bring forward.

Terminal Tax on
Railway Piwsen- 

gers Bill
Mr. Speaker: The question is:
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‘That the Bill, as amended, be

The motion was adopted.

BUSINESS OF THE HOUSE
Shri V. M. Trivedi (Chittor): May 

I make one request? We have been 
taken by surprise today so far as the 
Terminal Tax on Railway Passengers 
Bill is concerned. We never expected
it to reach today. If it is the general 
consensus of opinion, if all Members
agree, I request that at least today, 
we may adjourn for Lunch. We have 
not been able to take any lunch. If
we sit for the Terminal Taxes Bill, 
those hon. Members who want to take
part in it, will not be able to go for
lunch. At least today, we may ad
journ for lunch.

Shri Mnlchand Dube: May I know
what plans Government have for the 
establishment of industries for the 
manufacture of heavy industrial goods 
in U.P.?

Shri M. M. Shah: I really skipped 
over that, but I would be glad to 
inform the hon. Member that as far as 
the public sector and heavy industries 
are concerned, one proposal under 
consideration is for Uie manufacture 
of aluminium at Rihand in U.P. which
I mentioned when I went there
recently; also, a synthetic rubber 
factory near about Bareilly is con
templated in the public sector. The
Railway Ministry are also doing some
thing in U.P. for the manufacture of
some of the railway equipment. And
even in the planning of the heavy 
industries and the distribution thereof, 
we have repeatedly been emphasis
ing that the regional distribution of
heavy industries even in the public
sector is a point which will be cons
tantly borne in mind by the planners 
in the different Ministries, and parti
cularly in our Ministry.

Shri Kamath (Hoshangabad): 10
hours have been allotted for the 
Medical Council Bill.

Mr. Speaker: I will ask the hon.
Minister to make his speech. The 
Private Members’ Business comes on 
at 2-30. The hon. Minister can make 
his speech.

Shri Kamath: For one hour.
IVIr. Speaker: If there is time.
The House will now take up the* 

other BUI.

TERMINAL TAX ON RAHWAY
PASSENGERS BILL

The Deimty Minister of Railways
and T ra n ^ rt (Shri Alairesan): Sir, I 
beg to move:

"That the Bill to provide for
the levy of a terminal tax on
passengers carried by railway * 
from or to certain places of pil
grimage or where fairs, melas or
exhibitions are held, be taken into 
consideration.**




